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CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD. 

Dated : This t he 20t1h day of MAY 

contempt Applica tion no. 18 of 2002 

in 

origina l Application no. 972 of 1994. 

2003 

open court 

Hon'ble l-tt'. JUstice R.R.K. Trivedi. Vice-Chairman 
Hon 'ble Maj Gen K.K. srivastava. Administrative Member. 

Jai Bhagwan Ravi. s/o Late Shri J.P. Jain. 

R/o 104/10. J.K. Colony. Jaiman . 

KANPUR. 

By Adv : sr i R. Verma 

VERSUS 

1. Lt. General Hari Unial. 

Engi neer - in-Chief. 

Eng inee c-in-chi ef ' s B.llanch. 

Army Headquart ers. Kashmir House. 
DHQ Post Office. 

NEV1 DELHI. 

2. Major Gen eral J.D.s. Bedi . 

Chief Engine er, Northern command. 

c/o 56 APO. 

By A<JN : I<m sadhn a Srivast ava 

0 RD ER 

Hon ' ble Mr. Justi ce R. R. K. Trivedi. v.c. 

• •• Applicant 

• •• Respon dents 

In this c ontempt application. the grievance of the 

applicant \'Tas r e garding non-comp liance of t he order of t his 

Tribunal dated 2 . 5 . 200 1 pasJ ed in OA no. 97 2 of 1 994 . The 

direction v1as given as under :-

"Having examined r elevant facts and circumstance s , 
we a.r e of the opinion that the r eferre d l aw is f ully 
applicab le to the pre sent c a s e and, therefore, cil e 

impugne u or<ler (Annexure A-1) stands quashed with 
conseq uentia l benef its to be provi oea within six months 
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f r om the date of presentation of a ~opy of t his 

order . since, by now , the applicant has attained 

the age of s uperannucation on 3 1.7.1997, it \'1ill 

n ot serve any p ur·pose if the matter is remanded ,.,ith 

any d irection to regular ise the irregul ar l y pas~ed order . 

The o .A. is u.llov1ed u.ccordingly. There shall be no order 

as to cos ts. 11 

2. counter Affidavit , Re joinder affidavit , s uppl. counter 

Affidavit and suppl. Rejoinder Affi davit have been exchm L~ 
er-~~ ~ 

between the parties . Both the counsel ha..re shown ~ .=oa · · '"' 
0---

and have sorted out the differenc~" The cheque for the amount 

0 .... b1i~~ of ~. 299483/- has been ~to the appl icant before the 

court and the certificate for non employment g iven by him _,, 
on 20 .12 . 2002 i s found to be i n order and it satisfij4 ~ 

requirement of Rule 54 (A) Sub Rul e 5 of Fundamental Rules • 

3. Learned counsel for t11e applii.cant . raised certain 
0-....~ v- ti-

grievances with regard to 'm'f'''wr ~"Paymen¥Which in our opinion 
be 

are not require d toldelth with i .n these proceedings . we l eave 

it open to him to file representation before the competent 

authority for ma king r emaining payment and for any adjustment 

for the ampunt pai d or not paid with regard to his dues . so 

far as the pension is concer.o:rl the applicant has signed 

requisite papers in the court and the l earned counsel for the 

respondents has assured that the f orrnalities r egarding sanctioo 

of pension shall be completed very soon. 

4 . In view of the aforesaid 
~ 

i 
. ./>.... 

subm ssiO!f ans 
" .... 

assurance; y\ 

given by l e arned coun se l for t he r e spondents and as the order 

has been partial ly complied with , \ ·Te do not find any good ground 

to proceed with t his contempt application . The contempt 

p:: oceedings are c l osed, notices issued are discharged. 

5 . There shall b 

~L----1·~ 
Vice-Chairrncln 

order as to costs . 
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